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rial Tribupxz! for Indian Aijrlines
Air India;

(b) if so, by when the tribubal is
expected to uive its award; and

(c) how Jong will jt take for the
Tribuna) to decide the issues before it?

and

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) Yes, Sir. The Gov-
erament of India has  constituted a
National Industriai Tribunal with  its
headquarters at Bombay and referred the

dispute regarding wage structure and
other imues concerning  employees of
Indian Airlines and Air India for ad-

judication op 7.12.1990.

(b) and (<) It is mot possible to
indicate at this stage the likely time
it will take for the Tribunal to give
its award.

Awards by Industrial Tribunal No, 1,
St Bombay

6318. SHRI NILOTPAL BASU: will
the Minjster of LABOUR be pleased to
State:

(a) how many awards have been de-
livered by the Central Government In-
dustrial Tribunal No, 1 Bombay siace
19th April. 1993;

(b} how
favour of the workmen and how
are in favour of the employers;

many such awards are  in
many

(¢) whe¢or all the awards have been
implementzJ; and

(d) if not, how many have been ap-
pealed befo:z High Court?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (2) and (b) The Central
Goveroment  Industrial  Tribunal-cum-
Labour Cour;, No. { Bombay has given
awards in respect of 122 cases  since
19-441993, of which 55 are in favour
of ths workmen and 67 in favour of the
employers.

. (c) an) (d) The information is being
collected and will be laid on the Table
of the House.
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to Questions 194
Government Indwtrial Tribunal No, 2,
Bombay without presiding officer

6319. SHRI NILOTPAL BASU: Wwill
the Minister of LABOUR be pleased to
state: .o

(a) whether the Central Government
Industrial Tribunal No. 2 at Bombay is
without a Presiding Officer;

(b) if so, since how long and why;

(c) whether GOvernment are aware
that litigants are put to great hardships
in this Tribunal; and

(d) if so, what steps have been taken
by Government to remove these hard-
ships?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA). (a) to (d) The
Presiding Officer, Central
Industrial

post of
Govemmenvt'
Court
31.7.93
consequent on expiry of the term of
incumbent.  The
post has since been filled up with effect
from 28.4.94.

Tribupal-cum-Labour
No. II, Bombay fell vacant on

appoinimeny of the
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